
IN THE CENTRAL ADMINISTRATIVE TRI' UNAL 
AHMEDABAD BENCH 

O.A.No. 
T.A.. No, 

DATEO 

hri S .Ayyappan Pillai 	 Petitioner  

3hr. •kS.i)are 
Advocate for the Petitioner(s) 

Versus 

and Respondent 

S111 Açj  I Kureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

I The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 

- 



-2- 

Shrj S.Ayyappan Pillaj, 
Cook, TACDE, A.F., 
Air Force Station, 
Jamnagar - 3. 	 ..iApplicant. 

(Advocate : Mr,A.S.Dave) 

Verjik 

Union of India 
(Notice to be served upon 
the Secretary, 
Department of Personnel, 
Central Secretariat, 
3achiva laya, 
New Delhi). 

Union of India, 
(Notice to be served through 
the Secretary, 
Ministry of Defence, 

Central Secretariat, 
New De1h4). 

3.. Air Conodore, 
Air Officer Commanding, 
33 'ling, Air Force Station, 
Jamnagar. 

4 	ling -ommander (Adrnn) 
Air Force Station, 
Jamnagar. 	 .. .Respondents. 

(dvoct : Mr,Akil Kureshi) 

ORAL ORDER 

9379Q. 

Per 	Honb1e Mr.R.C.3hatt 	: Member () 

None is present for the applicant. Mr.Akjl 
Aires:-ij is present for the Respondents. The app1ic.t!on 
is dismissed for default. 

( MI.KoIha.tkar ) 
4ember (4 

R.C.Bhatt 
!embe I. J) 

I T 



-- 
krE OPFI0ERP0R1  

\Th15. 

4- 

7-1-94 

tI7& !6T!fj 	
of 

C) 

,1.A.689/93 in O.A.372/90 

Hears Mr.Kureshi, M.A.allowed. 

Order dismissing O.A.372/90 is set 

aside and the said O.. is 'etored 

to file. 

O.A. 37 2/90 

O.A. may be fixed for final 

hearing in due co.iise. 

1) 
(K.1i"1ooRTuY) 

MEMBER () 
	

VICE CHAIP11AN 

I 



10 • 2 • 1994. 

0.A./372/90_ 
ii 

As bnly one Division Be4ch is availabe 
at pesent, this matter s adjourned 
Sinedie with liberty tojeither side t 
rnovefor early hearing i so required y 
circjrrstances, 

(K.Ranimoorthy) 	 (Natel) 
Menlber(A) ! Vjce Chairmari 

ait.H 	 L 

iI 



IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No: 
372/°O 

T.A. No. 	- 

DATE OF DECISION 2 -12-1994 

	

.Ayyman Piliai 	
Petitioner 

Mr 	Trjvedj 	 Advocate for the Petitioner(s) 

Versus 

Ufli n of India_and Uthr: 	Respondent 

	

Ur. Akil lKureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	V. Radhdkrj hnan 	 Nc-mb r (A) 

If 
The Hon'ble Mr. 	IDr 	k •  : xer1a 	 Nmber J) 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 	 /1V) 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
0 



LI 

S. Ayyappafl Pillai CCOK 
TACD1 A.F. 
AIR Force Statin 
Jaflinagar. 	 Applicant 

AdvocLte 	Ir. M.S.Triv@dj. 

Versus 

Uni n of India 
Notice to be served through 
the Secretary, Department of 
ersonnel, Lentral Secretariat 

Sachivalayd, New Delhi 

Union of India 
Notice to be servec thR.ugh 
the Secrstdry, Ministry of 
Defence, Central Secretariat 
New Delhi. 

Air Ccrnmodore 
Air Officer Commanding 
38 Wing, AIR Force 
Station Jamna0ar. 

Wing Commander (Acmn) 
AIR FORCE Station 

Res L.ondentS. Jamngar.  

Advocote 	Mr. Akil Kureshi 

O R A L J U D G N E N T 

In 	 Date: 20-12-1994. 

O.A. 372 of 1996 

Per Hon'bLe Shri V. Radhakrishnan 	Member () 

He.rd Mr. 	• Trivec.i and ML. Kureshi. 

Mr. Trivedi states that his client will be satisfied if 

he is alowed to mcike repLesefltLtiOn slong with the other 



3 

dfecLed p-rsns, giving full details to the resojdents 

in the matter, and the r:spondents aee directed to treat 

nd decide the represonttj,n within a specific time limit. 
sanction 

in coder to 	compensatory off or make Lvertime Payment. 

Mr. Iireshi learned cLunsel for the respondent has no objection 

to tis. In view of the above the applicant as well as the 

concerned persons are dir :cted to make individual representat- 

-ions giving full detai S of the number of public holidays 

on which they have worked, within two weeks and when such 

eprescntatjoris are rsceived by the resondents they ase 

directed to examine and decide their with reference to the 

records available with them, within a periLd of three months 

from the date of the receiçt of represenatjons and intimete 

their decjjo to the cncerned representatjonjsts. With the 

arove dir-ctjns the a plicetion stands disposed of. No order 

as to costs. 

- 	(Dr. R.K. Saxena) 
1iernber (J) 

W. Radhako ishnan) 
Member (A) 

* iS. 

F 



.io: 143/5 Ia 

i..o:143/95 allowed. 

xteatian of tiFtie to make representa-

tiori up to 28.2.1995 granted. 

i.-/143/95 stands disposed of 

accordingly. Copy of this order may be 

piven to Lir..Trivedi. 

JirLct 5ervice perrnitte3.. 

.Dr.L\..3axefla) 	(V.Radbakrishriari 
er:tber (3) 	 inter L) 

Issue notice on M.A./236/95, 
returnable within two weeks. 

Call on 17th April, i9 5• 

(Dr.R.K.Saxefla) 
Member (J) 

(v.Radhakr ishna 
Member (A 

npm 

Both the learned advocates are 

present. At the request of 
Mr.Akil Kureshi, adjDurned to 

4th May. 1995. 

(Dr. R.kSaxena) 
Member (3) 

/1 

(V. Radhakrishfla 
Member (A) 



in n/72/o 

ff ce Report 

4.5.95 

5-. 6-1995 

At the requ:;st of Mr.ideshra for 

11r.:ki1 Kureshi, the matter is 

adjourned to 5thJuno,1995. 

'J. Radhakrishnan ) 
Member (i) 

m 

At the request oI iir. M.. Trivedi 
adjourned to 19-6-1995. 

(V. Racihakrishfldn) 
Member (A) 



14.,A./23 5/9  9 

Office Report 
	

OR D E R 

It •ears tt 	re5ee:s ar 	I 
doubt regarding parnient to he made to the applicar 
on second Saturdays and Sundays also in additi 
to the public holidays, worked by him and they 
have rectricted the claim to only puhlic holida.s. 

The intentio -, rf the jucreet is 
clarified, as follows 

The applicant is entitled for Compen-
sation for any second Saturdays and Sundays also 
in addition to the public holidays he had worked 
in continuation of full five day week without 
getting any compensatory off for that week. 
M.A./236/95 stands disposed of accordnql,;'. 

C V. Radha kr 
iieeher (A) 

OW 

jit. 

t 	.'nj./372/9D 

1iLt 
22 - 

' 
P() 	' 
	 Issue notice on i4.Al2/%,, returnaIe 

on 25.3,1996. 

2.1 	S 

L 
ait. 

(K.Rarnamoorthy) 
:ernber (A) 



ste 
	

Office Report 
	

ORDER 

25.3.96 

19/8/96 
	

Mr.Paniwala is not presen 

to 28/8/96. 

( T.N.Bhat ) 	 C 
Member (J) 

sh* 
tL1 G 

A h h 	 at 
th  avi/abf, 
the 
to 

h 	/ 

P 

24.),96 Heard Mr.aniwa1a and Mr.A]dl Kureshi4 

At the request of Mr.ureshi, adjourn 

to 	29th October1996 

/tL 
( V.Rac1ha)ishnr ) 

Member (A) 

nt' 



with  

Date. 	Office Report 	 0 R D E R 
I 

23.10.96. 

I 	II. 	11ec, 	hl 	c A. 	as te carii  

asked for in arn 2 (;) is not implief in the 

order of the Tribunal. 

19  
2.A. disallwuc as the clarification as zi 

sought far in L-)ara 5 d.ocei at f law fron the 

dtrectin. 

1.A./133/96 

Heard the learned counsel for the applicant. 

The learned counsel vehemently urged that in pas-
of 

sing/the earlier order by th.i.s Tribunal on 

20.12.1994, Court had been misdirected inasmuch 

as the direction was sought without the approval 

of the applicant. The learned c aunse 1 for the 

applicant sought the aid of the Judgomerit of the 

Han ble Supreme Court in the case of 

S.P.Chenaalvaraya Naidu Versus Jagannath, 

1994 (1) 	31,as well as the Judgemerit of 

Gujarat High Court in Amratlal Modi Vs.Cachraji 

Dalaji and another, lL2 (1964) p.420, qherein 

the Courts have frowned or the judqeraents which 

had been sought by fraud. in this particular 

44n ,  eroved 
case however, no case of fraud is 	as the 

learned counsel for the apolicant has only moved 

the Tribunal with a reueaL that the rasandents 

may cariaider the representetLon tast is subntted 

by them. significantly enough such a representat-

ion has also been filed by the applicant. The 

learned counsel for the aoaiicant obviously 

9.2.. 



Date 	Office Report ORDER 	 ' 

-2- 
sought the directions by way of seeking solution 

thrugh the Department only. 

In view of the above, M.A./133/96 is also 

disallowed. 

I 1C 
(K.Rarnarnoorthy) 

Memher(A) 

aj.t. 

• • 



a\ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
- 	 AHMEDABAJ BENH, AHIDABAD 

c/ 	 v 

c 	 , 

	

APPLICANT (S ) 
	

CQUNSiL 

VERU 

	

RSP3NDINT ( S) 
	

C JUN3E.L 



RTJ 

IN TH CLENTRAL ADMINISTRATIVZ TRIBUNAL  
- 	 AHMEDABpD BE 1CH AHD ABAD 

(ç 

APPLIOA17, (S ) 



4c' 

f 	j 	Office Report 	 0 R D E R 

iS5E n)tice 	t.UtflEh1j ark 23r i AL. d3t, 	95 

7-i: ct service perrrii b€ as 	4L:S L 

amarthy) 
crnbr(.) 

I 

23.0.55 R€ly fileá y Mr. Kurehi taken n recrá. 

Alijurnc t 4th 	ter, 15 at the request 

af Mr. K'.iresij. 

(K .Rrnarnrtr) 
Merner (A) 

rtc. 

4.10.95 
	

t the joint request ofte learned advocat3s, 

adjcurri d to 10th October,19J5. 

(K.Ramamoorthy ) 

npm 	 Ilember (A) 

10.10. 91; Hr. H. .Penivale Hues iaka1atnama in place o 

Hr.H.S.Trivzdj. His name name may be 3hown 

as advocate for the applicants,At his an,i 

the mttar is adjourned to 4th Decernber1H. 

0 
K.R amarnocrthy ) 

1pm 	 H a in be p 



Date 	Office Report 	 0 R D E R 

rri:: 	;o 5th  

nP 	r.r.;\. Pinjv:1: 	L?;n'i:: him tn 

Jr 

r;amorthy ) 

!Bmb2r 

7/5Ir. Q54'J') tn 0.. 	12/y• 

ii.A0 allowed. 	de:it he ca:i2d ou 	jth r  
A%Iir one eak. Re1' to nr 	d.ed 	 h ti1( 

three ioekS. Adj rd o 

:i.. stands djspOed of iccordiflglY. 

V. Rcthkrishrfl) 

Member ) 

:ttci j: a 	ur:c c 2C2.1:. 
1: :j:ar:men, 

) 

sit. 

Issue notice on 4.A./95/96 returnable on 

25.3.1996. 	 '2 

(K.Rarnamoorthy) 
Member (A) 



cA/54/95 with M;'95/95 xjth in oV372/90 

Date 	Office Report 	 0 R D E R 	 t 

1'ç 

25.3,9 Even though the ortrkak t1lie notice was is•ud 

on 25,2.93 in MA/183/96, the notice has been 

acLuallv issued on 25,3.95. NO re-r.)1v has been 

filed 

Adjourned to 25.04,1935, 

(K.Ram-zirnoorthy ) 

I'lember (A) 

pm 

25.4.9 djurned to 21.03.193.3 to enab3e 	the counsel 

for the ap1icn L t 	file rejoinder, 	or any 
cause 	) 	acLlsi. 

i:.:arnernoorti 	) 
1'ernberA) 

nprrt 

4.3.93 in OA/372/~,Q  

9 iue o.3ic 	on v.A. returnaie 	on 1st Julr,136, 

/L 
J,Rahari.i-inan ) 

tieruber(A) 
fl)m 

2v: 

1))t 	dV 

p 	('-t 



- I 

Date
' 
	Office Report 	 0 R D E R 

At the request of Mr.H.A,Faniwala, adjourned 

to 6th August,1. 

(V .Radhakrishnan ) 

Member (A) 

n)m 

6,8.96 

24.9.9S. 

At the request of kir.Paniwala ajurRed 

to 22nd Augist 1996. It may be nteá that 

this is the last chance given. 'I 
(K,uinairthy) 

Meer (A) 

p r 

o:h 	ho 1-riod COUOO 1 oi. 

cjurnc( t 24.3.L96 to enai)1e I:r.J- urLsh. 

fj1: 	f IiA,"95/5. 

	

) 	 ( 7. Et-TO1ObflOfl 

	

I :rber j) 	 ,nbor A) 

0 

At the joint request of the learned 

advocates, adjourned to 29.10.1996. 

&~ VI/ 
(V.Radhakri ghnan) 

Member (A) 

ait. 



1 

CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

C 

644 OF 1996 jfl 
O.A.NO. 

372 31? 

DATE OF DECISION 2910 

3hri 
	

Petitioner 

Mr,-i:v1.a 
	

Advocate for the Petitioner [s 
Versus 

n Respondent 

i<UEfl.. 	 Advocate for the Respondent [s 

CO RAM 

The Hon'ble Mr. 	 (;) 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ? 	 / 

i$J , Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal 



(gJ? CY  
-2- 

.Shri 3.A.il.ai1  
RAcD, A, 
Air Force Station, 
J amziagar. 

(Advocate : H.A.panirvala) 

Versus 

Union 	India, through, 
Secretary, or his successor, 
Ministry of Defence, 
Central Secretariatj-
New De Ihi, 

K.C.Philposh, 
Air Conimandar, 
Air Officer Commanding, 
33, Wing, AIR Force Station, 
Jamnagar.  

S.3.Tyagi, 
Air Commadar, 
33 Wing, Air Force Station, 
Jamn agar. 

.. .Applicant. 

.. .Respondents. 

(Advocate : Mr.Akil Kureshi) 

3R.L ORDER 

C.A.O.54 Of 1995 with 

M.A.NO.95 OF 1996 and 

M.A.73.644 of 1996 in 

J.A.No.372 of 1990. 

Date : 29-10-1996. 

er 	: 	Horible Mr.K.Ramamoorthy 	: 	Member (A) 

The C.A./54/95 has been filed against the 

non-impiernentatin of the order passed by this Tribunal 

on 20.12.1994. In the reply, the respondent-dopartnnent 

has stated that the reppesentations have been disposed 

of by a proper reply dated 15.3.1995. In view of this 

reply, it is c1ar that there has been no willful 

disobedience of this Tribu.ia1's order. If the applicant 

is dissatisfied with the reply, he can challeniqe the 




